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' ftrtirttneat of Ex-Governor of 
Reserve Bank

954. SHRI R. K. MHALGI: Will the 
Minister of FINANCE AND REVENUE 
AND BANKING be pleased to state:

(a) when was the Ex-Governor of 
Reserve Bank Shri K. R. Puri due 
to retire under rules;

(b) w'. jther the Governor retired 
from the service earlier than the 
schedule; and

(c) if so, what reasons he has 
assigned for his earlier retirement?

THE MINISTER OF FINANCE AND 
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) to (c). The term 
of Shri K. R. Puri, former Ucvemor 
of the Reserve Bank of India was due 
to expire on 19th August, 1978. He 
was allowed to retire from the post of 
the Governor on 2nd May, 1977 at his 
own request. Shri Puri did not assign 
any reasons for his retirement.
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Logat Nottee served o h  S.T.C.

965. SHRI P. K. DEO; Will the 
Minister of COMMENCE AND CIVIL 
SUPPLIES AND COOPERATION be 
pleased to state:

(a) whether any legal notice has 
been served on the State Trading 
Corporation by some foreign "company 
for not fulfilling contractual obliga
tion of supplying fermented ethyl al
cohol steadilyf

(b) if so, whether Government 
have made any study as to why the 
supply could not be maintained pro
perly; and

(c) if so, the facts thereof?
T H E  M IN IS T E R  O F  C O M M E R C E  

A N D  C IV IL  S U P P L IE S  A N D  C O O P E 
R A T IO N  (S H R I M O H A N  D H A R IA ):
(a) and (b ). Y e s, S ir.

(c) S T C  had en tered  into tw o con 
tra cts  w ith  a S w iss  firm  fo r  su p p ly  of 
8.200 m etric  tons o f e th y l alcohol. 
A ft e r  p art su p p lies h ad  been affected, 
sh o rta g e s  started  a p p earin g  in the 
S ta te s  fro m  w h ere  R elease O rd ers had 
been m ade b y G o vern m en t. W h ile  
e ffo rts  to p rocu re a lcoh o l fro m  else
w h ere  w ere  b ein g m ade, the M in istry  
of C h em icals  and F e rtilize rs  re v ie w e d  
the production  and dem and for a lco h o l 
in the co u n try  fo r  th e alcohol y e a r
1976-77 and had to revo ke the exp ort 
a u th o risatio n  itse lf.

T h e  le g a l n otice has b eer su itab ly  
rep lied  b y  the S.T .C .

Loan Scheme for Poor
957. S H R I P. K . D EO : W ill th e

M in ister  o f F IN A N C E  A N D  R E V E N U E  
AN D . B A N K IN G  be pleased to state:

(a ) whether Government have 
made a n y  loan scheme for poor to 
cover more areas and to expand and 
streamline the differential rate of 
interest under which weaker sections 
are given bank loans at the very low 
interest rate of 4 per cent; and
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(b) if so, the broad outlines of this
Scheme?

THE MINISTER OF FINANCE AND 
REVENUE AND BANKING (SHRI H. 
M. PATEL): (a) Yes; Sir.

(b) A copy of the revised guidelines 
of Diiferenti&l Rate of Interest Scheme 
4s enclosed herewith.

Statement
Revised Guidelines on Differential Rate 

of Interest Scheme
1. Scope and Coverage

1.1. The Scheme will be operative in 
the entire country.

1.2. Target—Banks should lend 
under the scheme minimum of J °f 1 
per cent of their aggregate advances as 
at the end of previous year.

1.3. In order to ensure tha* the wea
ker sections in the rural area derive 
maximum benefit under the scheme 
and bulk of the advances are not 
preempted by urban/metropolitan 
areas, the banks operating the scheme 
will ensure that not less than 2/?rd of 
their advances under this scheme are 
routed through their rural and semi- 
urban branches. Correspondingly not 
more than l/3rd of their credit under 
the scheme may go from their urban 
and metropolitan branches.

1.4. To ensure that person  ̂ belong
ing to Scheduled Castes and Scheduled 
Tribes get their due share of benefits 
under the scheme, not less than l/3rd 
of the bank credit under the scheme 
should flow to the eligible borrowers 
belonging to Scheduled Castes and 
Scheduled Tribes.

2. Operational Agencies
2.1. Public Sector Banks.—The 

scheme of Differential Rate of Interest 
will be operated by all the public sec
tor banks.

2.2. Non-nationalised banks.—Non
nationalised banks having lead respon
sibilities will operate the scheme at

least in their lead districts. Other 
non-nationalised banks may also im
plement the scheme on a voluntry 
basis.

2.3. Regional Rural Banks.—Under 
the scheme of Regional Rural Banks, 
credit is to be made available to the 
borrowers r' the same rates as the 
cooperatives. These banks are there
fore, not permitted to advance credit 
at concessional rates of interest. To 
ensure that the persons served by these 
banks can also avail themselves of the 
benefits of the Scheme, the sponsoring 
banks may lend through Regional 
Rural Banks on an agency basis. Thus, 
eligible lx>rrowers will be able to 
obtain loans at the rate of 4 per an
num in the areas served by the Re
gional Rural Banks.

3. Eligibility Criteria. —The cate^o- 
gories of persons enumerated in para 4 
will be eligible to the benefits ol the 
scheme even if they have no tangible 
security of any worth to ofTer or. can
not produce a security /guarantee of a 
well to do party, provided they satisfy 
the criteria laid down below;

3.1. Family income of the borrower 
from all sources does not exceed 
Rs. 3,000/-per annum in urban or 
semi-urban areas or Rs. 2.000/—per 
annum in rural areas.

3.2. He does not own any lan.i or the 
size of his holding does not exceed one 
acre in the case of irrigated lana and 
2.5 acres in the case of un-irrigated 
land.

3.3. Members of Scheduled Castes 
and Scheduled Tribes are eligible for 
the loan irrespective of their land to 
holdings, provided they satisfy the 
other criteria.

3.4. He can be helped to rise above 
his present economic level through a 
productive endeavour with assistance 
from banks, the productive endeavour 
being as such would become economi
cally viable within a priod of, say*
3 years.




